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• I, the Chairman of the Committee on Private Members' Bills and R.aolutions 
havb~ been authorised by the Committee, present on their behalf, this their Twenty-
&nt Report. 

2. The Committee met <Hl t.be 30th April, 1968 for clauific:at.ion and allocation of 
time for dilcwsion of the following Billa:-

(i) The Criminal I.aw Amendment Bill, 1968 by Shrimati T. Lakshmi 
Kanthamma. 

(ii) The Constitution 0mendm.ent) Bill, 1968 (.4mnulmmt of o.rticl-. "68) 
by Shri Hari Vishnu Kamath. 

Cl~ifi<-a,io.'I and allocation of time to Bills 

5. 1'he Members con<.-erncd had been invited to present before the Committee their 
views on their Bills. Sbrimati T. Lakshmi Kantha.\llma attended the sitting. 

4. After considering all aspects of the Bills, the Committee placed both the Bills 
in category 'B' and recommended allocation oE time to them as mdicated below:- . 

(i) The Criminal Law Amendment Bill, 1963. lt bouts 
(ii) The Constitution (Amendment) Bill, 1968 ti houri 

(..4me»dmet1t of Article 168) • 

Recommendation 

5. The Committee recommend that the categorisation and all01;ation of time to 
Bills by the Committee as shown in para 4 above be agl'eed to by the House. 

Nzw lJu.111; 
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